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CEN TRAL NISTRATIVE TRIBWN AL PRINCIP aL BENCH

0, AeNo.1 46/93

New Delhi: this ths 27 day of May,1999%
HON 'BLE MR, Se Re ADIGE, VICE CHAI A AN (A) o
HON 'BLE MRS, LAKSHMT SuaMINATHAN, MaMBERQ )

SeB.Gupta ,
oHNoe 43, Lajpat Nagar Noel,

New Delhi
(mpplicant in person).
e rsu

@ *s e s e s mpliCMt.

1, Union of India through

the Secratary,
Ministry of Human ResoUrces,

Mtt. le“ mltural.
) shastri Bhawan,
New Delhie.

2. The Deputy Secretary,
Ministry of Human ResOUrces,
Nepartment of Cultural,
shastri Bhawan,

New Delhie

3, The Under Secretary,
Ministry Human Resources,
Deputy of Cul tural,
shastri Bhawan,
Naw Dﬂlhi .....-....RBSpOT'IdG'ItSo'

(None appea red)

O RDER
¢ HON 'BLE M Re ADIGE, VI HAl A1

This OA which w3s e”flier dismissed for
default w2s restorad by order dated 19, 3. 99, passed

in the presence of both sidese

2, "pplicant prays for promotion as Librarian

Grel Weeefe 5.5,80 when his juniors were promoted

with consequential benefits.
£

3 pplicant sppe3red in person and has been "
he3rd. None 2ppe=red for respondents when the case

came up for hearing on 12,5,99,
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4, Raspondents in thelr reply state that
Disciplinary proceedings were initiated against
applicant for misconduct and he was kept under
suspension from 20.,11,67 and uas dismissed on
his conviction in a criminal charge, The
con vi ction was set aside on appeal and the order
of suspension was rewked and the period 20,11,67
to 11,8.,71 was treated as duty, The departmental
proceedings against him ended in Sep tembar,1976
with 2 minor pen2lty of rensure, Subsegquently
another NE was initiated against him in March,1980
and a criminal e2=p wis 2also filed against him
for allegadly ¢laiming false Ted The criminal

) caisg was later withdrawn but ths 0,E. was
still procesdinge Thereafter yet another 0, E.
wis to be initiated against him on 2 omplaint raceiwd
from the Estate O0ffice regarding illenal subletting
of Govt. 2ccommodation by hime
5. Respondents state that since Disciplinary
proceeding in respect of false LTC cl aim was
initiated myainst epplicant in March,1980 and his
gpointment as Librarian Gr, Il could not be
regul arised, a place had been kept vacat at Sl,No, 17
of the seniority list dated 2, 3,85 subject to
conclusion of thg n,r, e ain st him,

6.
Poplicen t,during hearing) has hahded over

acro ss the bar a copy of order dated 24, 6,98 dropp ing

tlle pro caeding 8 in re f m f I a
spact 8] cl ai iﬂg 31 sa s :
As d%?

order dated 27, 3,98 dopp ing  the P 0 ceeding g ainst

h
im in respect of illgga  subl etting of Govt,

accommo ration,

ol §
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Te Meshyhile spplieant has retired on swpersnnuatim

8. Ae resondents themnsel ves have stated that

they kept a place in the seniority list of Libraria

GreI1 vacant pending conclusion of the departmentsal

enquity mainst gpplicat which has now been eoncluded

by the aforementioned orders which are taken on record,

we digpose of this 0a with a direction to examine

wpplicant's cace for placement at the gppropriate

position in the seniority list of Librarian Gr,II ,

and for his further pomotion as Librarian Gr, I

with effect from the date his juniors were promoted
] ahd pass a detailed gpeaking and reasoned order

thereon in acoordance with rules ahd instruections

as expeditiously as possible and preferably within

4 months from the date of receipt of a copy of

this orders In the event zpplicant is promoted,

he will be entitled to cmnsequential bensfits

flowing therefrom in acoo rdance with rul os and

instruction s,
9¢ The 04 is disposed of in tems of para 8

dove, No costsy
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Skl G edla
~

( MRS, LaKsHmI summ) ( S.R.ADIGJ)
M eMBER() VICE CHAI A Al (a).
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